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Durai cornmitice inguiry
RE. GOVERNMENT:S

ASSURANCE ON TABLING DURA!
COMMITTEE INQUIRY REPORT IN
REGARD TO PROCEEDINGS AGAINST
A CEI UFFICER.
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PROF. VIJAY KUMAR
MALHOTRA (Delhi): Sir, it cannot go
on like this.
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SHRI S. R. BOMMAI (Karnataka): I
welcome  the statement’ of the hon
Chiarman. ...(Interruptions). ..

MR. CHAIRMAN:
Mr. Boemmai.

SHRi1 $. R. BOMMAL: Iwelucme the
statement of the hon, Chairman calling
upon the Government to- explain this
issue. This is a most important
Constitutional decision. Today, in the
“Indian Express”, it has
appeared. ..(Interrupricns).  Only one .
point, Sir. Today, in the “Indian Express
it has appeared that the Government iz
thinking ~of ...[Interruptions). 1 am
supporting you. The' Government is
thinking of preferring an appeal to the
Supreme Court. But the partners, allies,
of the Government...

MR, CHA}RMAN. These things will

Please let me here

arise when we know from . the
Government. 1 am  asking -the .
Government and the -Minister of

Parliamentary "Affairs to come to the -
House and inform the House.
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SHRI JANARDHANA POOJARY
(Karnataka): Sir, I am on a point of
order.

MR. CHAIRMAN: Let him complete.
(Interruptions) Let him speak. 319 ,
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MR. CHAIRMAN: Mr. Virumbi, the
points which were raised by you have
already been conveyed to the
Government. With regard to those three
points, the Leader of the House has said
that he will approach the concerned
Ministers and come 10 the House Is that
all right?

SHRI SIKANDER BAKHT: Sir, 1
shall abide by your ruling. (Interruptions)
1 am just pleading that the institution of
Special mention should not be streiched
too far.
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Sir, the Leader of the House has
referred to the practice which was
followed in the past in respect of the
Zero Hour Mentions and the Special
Mentions. I would like to inform him
about the practice followed in the past in
this respect. (Interruptions) Since the
Leader of the House has raised a
question as to what practice was followed
in the past in respect of the Special
Mentions and the Zero Hour Mentions, 1
would like to inform him about the same.
(Interruptions)

SHRI M. VENKAIAH NAIDU
(Karnataka): Sir, The Minister Shri Ram
Naik is taking down the notes but nobody
knew as to what was happening on the
other side. (Interruptions) i
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Sir, the Zero Hour Mentions and the
Special Mentions should not go
unnoticed. I don’t want the Zero Hour
Mentions and the Special Mentions to go
unnoticed. Whenever the Members
express their concern, this should not go
unnoticed and the Minister of
Parliamentary Affairs should reply to the
points raised. If he is -not cpmpetent
enough to reply to those points, hc
should forward those things to the
concerned Ministers and the concerned

. Ministers should be answerable to the

House.
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SHRI KHAN GHUFRAN ZAHIDI

{Uttar Pradesh): This is the direction of
the Chair.
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SHR1 GOPALSINH G. SOLANKI
(Gujarat): Sir, what is this?
...(Interruptions)... Let them keep quiet.
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...(Interruptions)...
SHRI 0O. RAJAGOPAL (Madhya
Pradesh): Sir, this is very bad.
...({nterruptions)...

They don’t observe any rule. This
should not be allowed.

SHRI GOPALSINH G. SOLANKI:
Sir, this is not the way to intervene.
...(Interruptions)...
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SHRI GOPALSINH G. SOLANKI:
Now that matter is over.
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SPECIAL MENTIONS

" Need to Consider Sardar Sarovar Project

as a National Project

SHRI GOPALSINH G. SOLANIKI
(Gujarat): Sir, with this Special Mention,
I urge upon the Government to consider
the Sardar Sarovar Project in Gujarat as



